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AUTHORITATIVE ENGLISH TEXT

Bill No. 5 of 2009

THE HIMACHAL PRADESH WAR AWARDS (AMENDMENT)
BILL, 2009

(As INTRODUCED INTHE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh War Awards Act, 1972
(Act No.9 of 1972).

Be it enacted by the Legislativessembly of Himachal Pradesh
in the Sixtiethyear of the Republic of India as follows:—

Short title. 1. ThisAct may be called the Himachal Prad&gar Awards
(AmendmentAct, 2009.

Substitution 2. For section 3 of the Himachal Prad®¢r AwardsAct, 1972, (9 of 1972)

gf section the following section shall be substituted, namely:—

“3. Creation of War Jagirs.—Notwithstanding anything
contained in any other law for the time being in force, the
Government shall have the power to grant to an eligible person
aWar Jagir of the value of two thousand rupees per annum.”.
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STATEMENT OF OBJECTS AND REASONS

Section 3 of the Himachal PradésfarAwardsAct, 1972 provides for the grant of
War Jagirs of the value of Rs. 900/- per annum to the parents whose children have served in
theArmed Forces during the National Emency declared by the President of India under
article 352 of the Constitution of India on'26ctobey 1962 and 8 Decemberl971 and
the grant oWar Jagir of the value of Rs. 600/- per annum to the parents whose children
were enrolled or commissioned for service in His MajesBorces during the Second
World War. In the case where more than three children have served or are serving, an
additional amount of Rs. 300/- and Rs. 60/- per annum is respectively being paid for every
such additional child. Furthethere has been steep rise in prices. It has, therefore, been
decided to enhance the valueWér Jagir to Rs. 2,000/- per annum for all the eligible
persons without any distinction on the basis of number of children.

This Bill seeks to achieve the aforesaid objective.
(PROF. PREM KUMAR DHUMAL)

Chief Minister.
Shimla :
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FINANCIAL MEMORANDUM

Clause 2 of the Bill seeks to make the provision for the increase the valarof
Jagir payable under the Himachal Prad&sinAwardsAct. 1972 to 2,000/- per annum for
all the eligible persons without any distinction on the basis of number of childites.
estimated expenditure due to proposed increase can not be assessed as the number of the
applicants for the aforesaid grant continues to vary from time to time. Hqufebhere is
no increase in the present number of awardees the additional expenditure involved would
be Rs. 20,17,400/- per annum approximately from thteeEx-chequer

MEMORANDUM REGARDING DELEGATED LEGISLA TION

-Nil-

RECOMMENDA TIONS OF THE GOVERNOR UNDER ARTICLE
207 OFTHE CONSTITUION OF INDIA

(FILE NO. SWD-(F)4-9/2006)

The Governor of Himachal Pradesh, having been informed of the subject matter of
the Himachal PradeaharAwards (Amendment) Bill, 2009 recommends, under article 207
of the Constitution of India, the introduction and consideration of the Bill in the Legislative
Assembly
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